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 MR.  SPEAKER  :  Tne  question  is:  13:30  hrs
 The  Lok  Sabha  then  adjourned  for

 “That  in
 ac

 ig  of  Section  ।  Lunch  rill  thirty  minutes  past  Fourteen
 (3\(c)  of  the  Marine  Products  Export  of  the  clack,
 Development  Authority  Act.  1972
 the  members  of  this;  House  do

 The  Lok  Sabha  re-ussembled  after proceed  to  elect.  in  such  manners  as
 the  speaker  may  direct,  two  members  Lunch  at  thirty-four  minutes  past  Four- ल

 teen  of  the  Clock. from  among  themselves  to  serve
 as  members  of  the  Marine  Products  [SHRI  P.M.  in  the
 Export  Development  Authority.

 ।'
 VAS

 subject  to  other  provisions  of  the  STATUTORY  RESOLUTION  RE said  Act.”  DISAPPROVAL  OF  REPRESEN.
 TATION  OF  THE  PEOPLE

 १
 Tae  र 107  was  adapted.  (AMENDMENT)  ORDINANCE

 --199|
 (vi)  Central  Advisory  Committee  AND

 for  the  National  (adet
 ors

 REPRESENTATION  OF  THE
 <=  : ह  aa  PEOPLE  (AMENDMENT)

 THE  MINISTER  OF  STATE  IN  BILL
 —Conydy  ।

 THE  MINISTRY  OF  PFTROLEUM  [Enelish]
 ८

 दि. \ND  NATURAL GAS  AND  ।  Pa  नदी  गा.
 TER  OF  STATE ।  THE  MINISTRY

 pit  CHAIRMAN  The

 OF  DEFENCE  (SHRIS.  KRISHNA.
 KUMAR):  Sir,  TT  Th

 sso

 House
 will  now  take  up  further  discussion
 on  the  Statutory  Resolution  regarding
 the  Representation  of  the  People
 (Amendment)  Ordinance,  1991  and

 “That  in  pursuance  oof
 |

 Section  Representation  of  the  People  (Amend.
 12110  of  the  Nanensl  Cadet  ment)  Bill  together.
 Corps  Act,  1948.  the  members  of
 this  House...  proceed  to  elect.  in  The  Time  allotted  for  the  Bill
 such  manner  as  the  Spzaker  may  as  two  hours.  But  we  have  tkea  2
 direct.  two  members  पिए  1  amone  fours  and  2]  minutes.  So.  th:  hoa.
 themselves  to  seme  ay  members  of  Minister  nay  give  the  reply  to  thr
 the  Central  Advisory  Committee  Bill  now

 -
 for  the  National  Cadet  Corp.  THE  MINISTER  OF  STATE  IN
 subject  to  other  Provisions  of  the  PAE  MINISTRY  OF  “PARLIAMEN. said  Act.  )  AFFAIRS  AND  MINISTER
 -  SPEAKER  :  The  quepon  +  ¢  OF  STATE  IN  THE  MINISTRY  OF

 LAW,  JUSTICE  AND  COMPANY
 That  m  pursuance  of  Secuen  ।

 पात
 (SHRI

 कि  ARA
 AN

 tiga  of  the  National  Cadet  Corp,  MARAMANGA
 Act,  i948,  the  members  of  th,  am  obliged
 House  do  proceed  to  elect,  in  such  that  ।  have  been  given  the  opportunity
 stanner  as  the  Speaker  may  direct.  to  reply.  |  thought  that  it  will  take
 two  members  from  among  themsehvex  .  ॥  Hitthe  longer,
 to  serve  as  members  of  the  Central
 Advisors  Committee  for  the  As  the  first  stage,  1  would  like

 National  Cadet  Corps,  subject  ta  thank  all  the  Members  who  have
 other  चिरक  इइ  ५  -  the  said  Act  participated  11  पि  debate  and  have

 supported  this  Bill.

 The  motion  was  adopted.  The  major  objection  that  came
 essentially  in  the  form  of  the  Statutory

 {English}
 कि  Resolution  was  limited  to  the  point

 MR.  SPEAKER  :  The  House  rises  that  whether  it  could  have  been
 to  2८e  again  at  2-30  p.m.  possible  to  hold  the  elections  in  the


